
S 

CE14rRAIJ ADMIiIETRATI\JE TRIU.A, 
C UTT AC K BE iCH: C UTTAC K 

c.p, (CivIi.) No. 22 OF 1991 

tate of decision: 31st March, 1992 

Akhilä Kumar Sarna]. 	 •• Petitioner 

-ye r S US 

UflOn of India and others 	.. Respondents 

For the app1iant 	: MIS R.A.Moianty,K.P.Iahanty, 
K.C.Satpthy, Advocates. 

For the respoddents : Mr,Aswjrj K.Nisra,St.Cajnsel 

i". P. PCHJYA VICE ChAIR AN 

local pope.:, may oc alloed to the 

reporters or not? ) 

w 4 : to see the 3ir cony of the junenH 



UDGMENT 

K.P.ACHARYA.V.C. 	 This Contempt Petition arises out of the judgment 

passed in Original Application No. 40 of 1991 disposed of on February 

26,1991. In the said judgment direction was given by the Division 

Bench that in case the Departmental Authorities want to initiate 

a proceeding against the petitioner, it should be so done and the 

proceeding should be finalised within sixty days. Grievance of the 

Petitioner in this Contempt Petition is that though the petitioner 

has been put off from duty with effect from 24th March,1990, the 

direction given by this Bench in the said judgment has not yet been 

complied and the petitioner has not been reinstated to the duty. 

2, 	I have heard Mr. R.N.Mohanty learned counsel appearing 

for the petitioner and Mr. Aswini Kumar Mishra,learned Senior St. 

Counsel (Central). 

3. Mr. 	Mishra submittted that there was slight delay in 	finali 

sing 	the proceeding 	because 	the 	enquiry officer 	was 	transferred 

from 	Salepur to 	Bhadrak 	and 	after 	the new 	incumbent Joined 

proceeding against 	the 	petitioner 	continued and it has been finalised 

by coming to a conclusion that one of the charges haA been proved. 

The disciplinai -authority has 	directed reinstatement of the petitioner 

to service 	without 	any backwages. 	I had 	called 	upon Mr. Mohanty 

to take instruction from his client,present in the court, as to whether 

he has received a copy of the order.The Petitioner told Mr. Mohanty 

1t 
that he has not received a copy of the order,  yet.Mr.Mishra asct-

ared with emphasis that he has himself seen the file and such 

a conclusion has been arrived at by the disciplinary authority and 

due to some difficulty, the order has not been comhiunicated. Opposit 

Party No.2 is directed to cause service of the order on the petiti- 

oner within fifteen days from the da te of receipt of a copy of 
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this order which should be served by the Registry on Opposite Party 

No.2 through a special peon. The Petitioner is at liberty to approach 

the Opposite Party No.2 as soon as possible with a copy of this 

order. 

A copy of this order be sent to Opposite Party Nos.1,2 

and 3 and a copy of this order be made available to the counsel 

for both sids. 

In the light of the above mentioned facts and circumstan-

ces, the contempt petition is disposed of as dropped. 

VICE CHAIRMAN 

Central Administrative Tribunal, 
Cuttack ench,Cuttack/31.3.92. 
K.Mohanty. 


